
NATIONAL COMPANY LAW TRIBU!IAI- MUMBAI BENCH, MUMBAI
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SHRI ASHOK KUMAR MISHRA
MEMBER CIECHNICTAL)

In tlle matter of Sedoos 397, 39& '(}2 of tle @mpanles Ad, 1956 ;

tttr. Sudhlr Raut and Anotter. .'.'.Petition€rs.

Versus

Alhana Agrltech Prlvate Llmlted. .....Re5pondents.

PRESEI{T OI{ BEHALF OFT}IE PARTIES

FOR THE PETITIONERS

U.. Mah€sh Athavale PCS alongwlth M8. Anagha Anasingaralu Advocato for tho

Potitlonors.

FOR THE RESPONDENTS.

Mr. R.T. Rajguroo Advocato for lhe Respondenls.

ORDER

CORAM:

sd/
Asffifi Kumar Mishra
Membcr (Technical)
Dated: 13.07.2017

Heard on : 07.07.2017,
Pronounced on : 12.07.2017

sd/,
M.K. Shrawat

Member (Judicial)
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ORDER
r.a. o. 0212016 ln T.C.p. tlo, 24l397-39a/CLE/l,lB/XAH/2013

The Leamed Represenhtlves of bo$ the sides are present. Heard.

A Pcedpe dated 13.07.20u is placed on record.

He ls seeking pe.misslon b wiudrdw the Petition.

Dispos€d of on tie grouM of "Mutual Settlemenf

Thls Eench record the appreclauon of the Learned Counsel for advlslng their

resp€ctjve cllenb for the "Mutual Setdemenfl.

Matter stands dispos€d of acordlngv. Conslgned to Records.

BEFORE THE NATTOI{AL COMPANY LAW TRISUNAL

MUMBAI BENCH, MUMBAI

T.C.P.r{O.24l397,398,402 I nCLf I t,'B I Vt^H I 2Ot7

SHRt M'K' SHRAWAT
MEI.4BER (JUDICIAL)



BEFORE THE HONOURABLE NATIONAI COMPANY LAW TRIBUNAI

MTIMBAI BENCH

COMPANY PETTTION NO.24 OF 20 1 3

IN TIJE MATTER OF SECTION 397, 398, 402, OF THE COMPANIES ACT, 1956

(SECTION 24 I TO 2,14 OF THE COMPANIES ACT, 20 I 3)

AND

IN THE MATTER oF .IT.LHANA AGRITECH PRryATE LIMITED
MR. SUDHIR RAUT AND ANOTI{ER. . . .

. PETITIONERS

VERSUS

AL}IANA AGRITECH PRTVATE LIMITED AND OTIIERS RESPONDENTS

Lt mqvt+.t \ 9+-u'at zt-
f t4.

Sudhir Raut

ln tems of the Consent Tems filed by the parties in the above petitiorq it is hereby
confirmedand dectared lhat all the actioDs as contemplated by the Consent Terms have been
taken by the respective parties.

The parties therefore arc filing this merno with a rcquest to dispose ofthe Company petition No
24 of20l3 as the issues stand settled,

For and on Behalfofthe petitioners 
For and on behalfofthe Respondents

I

t
Mulnbai

Dated: l3n July 2017
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